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Relay Hungw StrHw by BHEL Workvrs

2066. SHRIBHOQENORAJHA; WiH 
th« Minister of INDUSTRY be'pieaawl to 
stats:

(a) whathar th« workers of the Bharat 
Heavy Electricals Limited have been resort­
ing to relay hunger strike for about last four 
months demanding inductton level for 
draughtsmen working there of more than 
four months, promotkm and facilities equiva­
lent to those available to workers of other 
pubfic sector undertakings; and

as Indian Railway Weltere Organisation 
(IRWO) has been set up in September. 1989 
under the patronage of Ministry of Railways 
for provkiing houses/fiats to serving/retired 
railway employees on self finandng basis. 
This Organisation has been registered on 
25.9.1989 under the SociMles Registration 
Act 2t of 1960. The personnel of the under­
takings under the Ministry of Railways would 
also be eligH^ to <v>pV- Primary registrtrtkm 
for member^^ isontiH 31.8.1990. Spedfic 
schemes will be advertised later.

(c) Does not arise.

(b) If so, the steps taken to meet their 
demands?

LA. Flights Without ValM Flight Fitness 
Certificate

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) Yes. Sir. The workers 
belonging to draughtsmen category at BHEL, 
Bhopal are on relay hunger strike since 10- 
4-1990. Their main demand is upgradation 
of their induction level.

(b) The issue is under considaratbn of 
the Sub-Committee on Promotion Policy 
constituted by the Apex level Bi-Partite Fo­
rum in BHEL.

[English]

Flats/Plots to Retired Railway Eniploy-

2067. SHRI J. P. AQARWAL: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether there is any scheme for 
providing flats/plots to tetiring/retired railway 
employees;

(b) if so, the details thereof; and
(c) if not, reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) and (b). An Organisatton, know

2068. SHRI PRAKASH V. PATIL Will 
the Minister of CIVIL AVIATION be pleased 
to state:

(a) whetherthe Indian Airlines has been 
flying its aircraft without any valid flight fit­
ness certificate on various routes including 
the Delhi-Bombay route;

(b) if so. the details thereof during the 
period 1988-89 and 1990 so far; and

(c) the reasons therefore and the reme­
dial action taken in the matter?

THE MINISTEROFSTEELAND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIDINESHGOSWAMI):(a) and(b). No 
violatbn of this requirement has come to the 
notice of the Government.

(c) does not arise.

Thermal Power Plants of Karnataka

2069. SHRIJANARDHANAPOOJARY: 
Will the Minister of ENERGY be pleased to 
state:

"(a) the number of thennal power plants


